
CS 31/2021
SUKHBIR SINGH AND OTHERS VERSUS NEELAM AND OTHERS

In pursuance to the directions given by Hon’ble High Court of Delhi vide order no.
5/R/RG/DHC/2021 dated 23.04.2021as well as the order no. 14282- 14341/Judl./North/RC/2021
dated 24.04.2021 of the Ld.  Principal District  & Sessions Judge North District,  Rohini  Courts,
Delhi, the matter stands taken up for hearing through virtual mode being the urgent matter.

15.05.21

Present :     Counsel for the plaintiff 

       None for the defendants.

Heard. 
As  per  the  submission  of  Ahlmad  of  this  court  that  the  process  issued  to  the

defendants  through nazarat branch received back with report of sevice upon defendants through
whatspps. 

   At this stage Counsel for the plaintiffs press to consider their application filed under

order 38(5) CPC with submission that the present case filed by the Plaintiffs for recovery of their

amount  given to  defendants  for  purchase of  land through bayana agreement  dated 12/12/2018,

which later on reveals that the defendants plays misrepresentation with them of facts and status of

the property and failed to perform their part of obligation by not taking the appropriate permission

of sale of land from the revenue department as they are not entitled to sale under DLR. Further in

order to avoid the rightful claim of Plaintiffs at present the defendants are under process to dispose

of their property for which they took bayana from the Plaintiffs.  It is submitted that the plaintiffs

have prima facie case in their favour and in case of getting money decree in their favour then it

would be impossible to recover the decreetal amount from the defendants, therefore their valuable

rights be preserved by giving interim protection to them.

In the light of above and after taking note of the fact that defendants have been duly

served with process issued by the court and they do not prefer to appear, it  is ordered that the

defendants are restrained till next date of hearing from creating third party interest in the property

agriculture land measuring 11 bighas & 13 biswas out of khasra no. 12/7/2(2-8), 8(4-16), 9(4-9)

situated in the revenue estate of villlage Singhu Delhi. 

 Matter stand adjourned for 24.07.2021. 

Copy of order be sent to counsel for the Plaintiffs with direction to sent the same to

Defendants through e-mode.

  (Sunil Kumar)
ADJ-03, North District

        Rohini Courts, Delhi
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CS  258/21
Meenakshi Vasishta vs. M/s PCJ Real Tech Pvt. Ltd. & Ors.

15.05.2021

In  pursuance  to  the  directions  given  by  Hon’ble  High
Court  of  Delhi  vide  order  no.5/R/RG/DHC/2021  dated
23.04.2021 as well as the order no.14282-14341/Judl./North/RC/
2021 dated 24.04.2021 of the Ld. Principal District & Sessions
Judge  North  District,  Rohini  Courts,  Delhi,  the  matter  stands
taken  up  for  hearing  through  virtual  mode  being  the  urgent
matter.  

Fresh case received by way of transfer  through e-
mode by order of even date passed by Ld. PD&SJ North.  It be
check and register as per rules. 
Present  : Sh. Neeraj Sharma, ld. for plaintiff.

Heard.  Record perused.  

Issue summons of the suit to the defendants on filing

of PF as well as through all permissible modes for the next date

of hearing.  

At this stage, it is submitted by the counsel for the

plaintiff that the present case  has been filed for taking the urgent

relief as the defendant no.2 & 3 are intend to take coercive steps

on the suit property i.e, Kh. 515(4-16), 516(4-16), 517(3-16), and

518(5-10), situated at the revenue estate of vill. Hiranki, Delhi

without any reasons even despite having the knowledge that the

plaintiff  has  already  obtained  the  requisite  permission  for

construction of the boundary wall on the above mentioned suit

property from the office of SDM vide order dated 09.02.2021. It

is further submitted that the official of defendant no.2 & 3 are

roaming  at  the  suit  property  and  threatening  the  plaintiff  for

demolition of the boundary wall and on asking the reason they

did not disclose anything to him.  It is prayed that the interim 



-:2:-

protection be granted to the plaintiff qua the suit property from

taking any illegal action / demolition of boundary wall of the suit

property  by  the  officials  of  the  defendant  no.2  &  3  without

following the due process of law.  

In  the  light  of  the  above,  it  is  evident  that  the

plaintiff  is  having  the  permission  of  doing  construction  of

boundary  wall  on  the  suit  property  from  the  office  of  the

defendant no.2  therefore, at this stage, it would be appropriate to

grant the interim protection to the plaintiff from doing any illegal

act of any demolition from the side of the defendant no.2 & 3

without  following  the  due  process  of  law.  Accordingly,  the

defendant  no.2  &  3  are  hereby  restrained  from  taking  any

coercive steps for demolition of the boundary wall of the above

mentioned suit property till the next date of hearing.  

Compliance of provisions of Order 39 Rule 3 of the

CPC be done as per rules.  

Be listed for 23.06.2021.  
Copy of order be sent through emode to the counsel

for the Plaintiff.

       (Sunil Kumar)
        ADJ-03, North District  

  Rohini Courts, Delhi
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